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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Local Fund Audit (Amendment) Act, 2011 (Mah. Act
No. VIII of 2011), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtta,

H. B. PATEL,
Secretary to Government,

Law and Judiciary Department.

MAHARASHTRA ACT No. VIII OF 2011.

-.?- (Firstpublished, after having received the assent of the Governor in the « Maharashtra
Government Gazette ",on the 3rd April 20 11).

An Act further to amend the Bombay Local Fund Audit Act, 1~0.

WHEREAS both Houses ofthe State Legislature were not in session;

AND WHEREAS the Governor of Maharashtra was satisfied that
circumstances existed which rendered it necessaryforhifu to take

Born.immediate action further to amend the Bombay Local Fund Audit Act,
~~3g~ 1930,for the purposes hereinafter appearing; and, therefore, promulgated

Mah. the BombayLocalFund Audit (Amendment) Ordinance, 2011,on the 10th
~r~f March 2011 ;
2011.
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AND WH~REAS it 'is expedient to replace the ,said Ordinance by"

, an'Act of the State Legislature:;' it is hereby etJ.ac~d in t~~, Sixty-sec~nd, .
'Year oftheRepublicofIndiaasfoUows:- "'"

. Short ,title 'J, (I) 'This ACtxn~y,b'e:'caih~d the Bombay Local Fund Audit",and
( A"-,- ';;J":':':' ')A

" " ' ,

'c~nuneni:e_~ilenWllant 'ctJ 2011" ' , ,',

ment, ",' '""~~,."".,.,,"',,', ,'"""",,,'"

, , (2) Itshallbed,eemed tohav~-C()I11~~to.f°rte ~n the,.H)~,M~ch. 2011. "
~mendmeJ).t ,2~,' In the,long title ~ftb..e &:mbay: Loc~ Fund Au.dit Act; 1930: Bom,

'of1ong ,"':',",.. ",,',"',"':-,',,"," "",,:, . XXV
title" of '(heremaf\kr. ,referred to, as k th~ PJ1D.~paIAct "), the, wprds " except Greater '() f

, ,""', ' " ',' " " 1930
,Bom., XXV Bombay" shallbedeleted, ' , " ' '

'ofl~30, "" '" ,"", ,.,',' " ' .
, " ',' . ' ". ' '" ,

, .Amendmen't "3.,' In the preamble of the prlncipaL.\.ct;thewotds."..exc~pt Gr,eater .

, of :~~e70~ Bom:bliy ~ 'shali be ~Eil~ted-" , "'., ,', : ' " ,

'nv,of " '

193<J,

, ~',' , '

, 'r'

"

AInend~ent '4~ In section lot the principal Act, for 'the w'ordsand figures

, ofS:fti<;:~in~"Bombay LOCalFund Audit Act, '193.0" the ~ords" Maharashtia Local
XXV of Fund Audit Act" shall be substituted, ,. '

1930, ","'" "

, , ,

Ainen~ment 5.' , In seCtion 2 of the principal Act; the words "'except Greater,
of section 2, ' , " ' ,

of Bom. Bombay" shall-be deleted,' '
XXV of '

1930.

Amendment,
of. section 3

of Born,
XXV " of

, 1930. '

,6. IJ:l section 3 of the principat Act,-

(a) in sub-section (1)~-.-
, , ' '

(i) in clause (a). for the words "Chief Auditor" the word
" Director " shall ,be substituted;

(ii) in clause (aa), for the words" the Municipal Corporation
of the City of Nagpur, the Municipal Commissioner for that
City, " the following, shall be substituted,namely:-

. "a Municipal Corporation, theM~nicipaI Commissioner of
the concerned Corporation, and in' case of the, Municipal '
Councils, Nagar ,Panchayatsand Industrial ,Townships

, constituted under the Maharashtra Municipal Councils, Nagar
Pam:h'ayats and" Industrial Townships Act; '1965,' the, Chief Mah,
Officer of the respective 'Municipal Council .or Nagar ~6g~
Panchayats, ' as 'the case may be, ,and in, respect of the
Industrial Townships, the Chief Executive Officer of the
respective, Industrinl Township;";

."j
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Substitution
of "word
~Director"'
for words
" Chief
Auditor" in
Bom. XXV
of 1930.

. 8., In section 7 of ,the prinCipal Act, in sub-section (1), for the Amendment
words "one hundred rupees" the words" twenty-five thousand rupees" of section,

hall
'

b b
.'

d
' , 7 of Bom

s ' e su 'stItute . XXV of .
1930.

, (iii) for clause (aaa), the following clause shall be substituted,
namely :- ,

" (aaa) "Director" means the Director, Local Fund Accounts
Audit and includes the Joint Director, Local Fund Accounts
Audit, the Deputy Director, Local Fund Accounts Audit and
the Assistant Director, Local Fund Accounts Audit ;";

(b) in sub-section (2), for the words" Chief Auditor, Local Fund
Accounts or, as the case may be, the Deputy Chief Auditor, Local
Fund Accounts ", the followingwords shall be substituted, namely :-

"Director, Local Fund Accounts Audit, the Joint Director,
Local Fund Accounts Audit or, as the case may be, the Assistant
Director, Local Fund Accounts Audit.".

7. , T,hrough9ut the principal Act, including the marginal note, for
the words, "Chief Auditor" and "Chief Auditor's ", wherever', they
occur" the word~'" Director" and «Directpr's", respectively, shall be

.substituted. ' " '

.'

---

9. 'In 'section 90f the principal Act,- Amenlj.ment

(a)' for the words" The Chief Auditor shallinclude in his report ~f'o{c:~~. "
R statement of- "; . the following shall be substituted, namely:~ xXv of

"The Director shall, include in his report a' statement of- 1930.

Part I-Serious ,Irregularities-";

, (b) in clause (b), after the words" misconduct of any person"
the words ",irregularity in awarding contracts, decisions causing

,revenue loss and financial losses caused by policy decisions"
shall be added; ,

,(c) after clause (c)" the following words' and letters shall be
inserted, namely:-'-

"Part ,II-Other Irregularities~".
, ,

10. In section 10 'of the principal Act, in sub-section (3), in ;the
, secondpr()viso, for ,clauses (i) and (ii), the following clauses shall be

substituted, namely :~ "

"(i) does not' exceed five hundred rupees, the Joint Director,
Local Fund Accounts Audit or the Assistant Director, Local 'Fund
AccountsAudit; , '

(ii) does not exceed "one' thousand rupees, the pirector, Local
Fund Accounts Audit, '

may, ifhe ,consIders that it ought to be condoned; condone such
defect ,or irregularity. On ~uch: c()nd9nation, however, the officer
conGerned shall make ,R note to that effect in his report.".

Amendment
of, section
10 of '
Bom. XXV
of 19;30.
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Amendment 11. In section 11 of the principal Act, in sub-section (4), after
of section the words" other officer as the. case may be." the following words

11 of '
Born. XXVshall be added, namely:-

of 1930. "The Commissioner shall complete the above procedure within
six months from the date of receipt of the proposal.".

Repeal of 12. (1) The Bombay Local Fund Audit (Amendment) Ordinance, Mah.
Mah. Ord. 2011 is hereb y re pealed Ord.
V of 2011" V of

and saving. (2) .Notwithstanding such repeal, anything done or any action taken 2011.

(including any notification or order issued) under the principal Act,
as amended by the said Ordinance, shall be deemed to have been
done, taken or, as the case may be, issued under the principal Act,
as amended by this Act. .
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